
FIR No. 210/2017
State  vs   Sunder Singh Sisodiya

U/s 3/4/5/55 DPG Act
PS Prashant Vihar

23.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing no.

372/RG/DHC and Endst. No. 373-403/RG/DHC dated 28.06.2021 that only urgent

and final argument matters are to be taken up through VC and all other matters are

to be adjourned.

File  taken  up  today  on  application  of  accused  Sunder  Singh

Sisodiya seeking NOC for applying of passport. 

     

Present: Ld. APP for the State.

Applicant/accused Sunder Singh Sisodiya with Ld. counsel.

It  is  stated in  the  application  that  the  applicant  /  accused   Sunder

Singh Sisodiya wants to apply for new passport and an NOC is required from this

court for said purpose.

Heard.  Record perused. 

As there is no embargo imposed by the court regarding the passport of

applicant / accused, therefore, applicant is at liberty to apply for  passport as per

rules. The RPO concerned is at liberty to deal with the application, as per rules.  

Further,  the  applicant/accused  shall  seek  permission  of  the  court

before leaving India.

It is to clarify that the present order is only w.r.t FIR No. 210/2017. 

Application stands disposed off.

Copy of this order be sent to applicant through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/23.07.2021



FIR No. 0467/2021
State  vs   Unknown

U/s 356/379/411/34 IPC
PS Prashant Vihar

23.07.2021
Matter is taken up through video-conferencing.
Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing no.
372/RG/DHC and Endst. No. 373-403/RG/DHC dated 28.06.2021 that only urgent
and final argument matters are to be taken up through VC and all other matters are
to be adjourned.

This  is  an  application  for  release  of  Mobile  Phone  make

SAMSUNG M-20 on superdari.

Present: Ld. APP for the State.

Applicant Narender Singh with counsel.

Application perused.  It is submitted that applicant is the owner of the

above said mobile phone.

Report received from IO perused. 

Keeping  in  view  the  facts  and  circumstances  and  the  report,  the

aforesaid mobile  phone make  SAMSUNG M-20 be  released  on superdari  to  its

rightful owner on furnishing of the Superdarinama of Rs. 10,000/- to the satisfaction

of the SHO/court with the conditions as under:

1. That the applicant shall get the four photographs of the case property from

different angle before release of the same from MHCM/Malkhana.

2. The  MHCM shall  get  verified  the  invoices/bill/R.C  etc,  if  any  from the

competent authority.

3. IO  shall  prepare  detailed  punchnama  mentioning  the  colour,  appearance,

IMEI Number and and other necessary details of the mobile phone. 

4. The photographs should be counter signed by the complainant/applicant. 

Application stands disposed off.  

Copy of this order be sent to applicant through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/23.07.2021



FIR No. 587/2013
State  vs   DL 2CJ 4803

U/s 379 IPC
PS Prashant Vihar

23.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This is an application seeking cancellation of supardarinama

of vehicle bearing no. DL 2CJ 4803 is moved by the applicant.

Present: Ld. APP for the State.

Applicant/Superdar Rohit Sharma with counsel.

Arguments heard. Record perused. 

It  is  submitted  that  validity  of  above  mentioned  vehicle  has

expired, therefore,  the  applicant  wants  to  sell  the  vehicle  in  scrap.  

Accordingly,  the  application  is  allowed  and  supardari  stands

cancelled.  It is clarified that in view of the judgement passed by the Hon'ble

High Court of Delhi in case  Manjeet Singh Vs State Cr.MC 4485/2013, the

production of vehicle during trial is not necessary and the photographs of the

vehicle will be sufficient to be proved in evidence.

Further,  applicant/superdar  is  permitted  to  sell  the  vehicle  in

scrap.

 Application stands disposed off. 

Copy of this order be sent to applicant through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/23.07.2021



CC No. 12503/2016
Rahul Chawla  vs  Sachin Aggarwal

23.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This is an application u/s  302 CrPC for bringing on record

legal representative of deceased complainant.

Present: Ld. Counsel for complainant.

Put  up  for  consideration  with  file  on  date  already  fixed  ie

27/08/2021.

Issue court notice to accused with directions to appear on said

date.

Copy  of  this  order  be  sent  to  Ld.  Counsel  for  complainant

through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/23.07.2021
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